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THE DEPUTY CHAIRMAN: Every

word of mine js going on record ang it

will become part of histury again,

UF RIANY @IEq : q0 dF
e g a1 (Swawm)

grxArfs : AT arg 91 fwie
9T FGr ... (o)

Mr. Prime Minister, they bave rais-
eq certain issues. It will be in the in-
terestg of the House and the Members
i’ vou coulqg refer to them also to their
«at’sfacti.n.

MJL.ON OF THANKS ON THE PRE.-
SIDENT'S ADDRESS_Contd.

THY FRIME MINISTAR (SHRY
VISHWANATH PRATAP SINGH):
Madarm. they are precsely 4rst on my
agenda. 1 think there ig a sort of tele-
rpathy between us. The issue thet was
Leing raised by the hon., Members on
the other side is precisely the first part
«f my agenda. i(Interruptinis).

THE DEPUTY CHAIRMAN .
humbly with folded "hands, r:quest
you to sit down. Have sone
paiience. Have some ‘ranquilliser.
Sit down an4 listen to him. If yoy are
1ot salisfied, he is prenared tc answer.,
When dig he say 'mo'? Why do vou
want to mole an issue of pothing?
(Interruntions). Please sit down. Take
Your seats.

I woulg

SHR] VISHWANATH PRATAP
SINGH: Hon, Subramanian Swamy
rightly said that live issues should ke
addressed. I wish the people gave mofe
life to his party. He would have been
livelier than what he is now, But in
spite of it. he is lively, (Inlerruptions).

SHR] SUBRAMANIAN SWAMY
(Uttar Pradesh): ..flng out what y»u
have done...(Interruptions).

THE DEPUTY CHAIRMAN. Com2
on. In our anguish let us not leave cur
sense of humour, Let us keep that
sense alive, Sit down. (Interruntions).
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It is not between you and him. (Initer-

ruptions).

SHRI SURESH KALMADI (Maha-
raghtra): What is the humour when
Kashmir is burning?

To WATHT T (I 9W)
qEIGAT, . . . (WAWT) ., | FF AT
fpar 4 .. {e7Fgw) . .&Fl% alsw
T ¥ gw 2T NF T g aq)
ANGE Tia wE TS E5 G W Aoy
& ST £ gedt Mg ade
& 3 A F9E WG qaqe furas
B OGN T SR TLT GYT | ATT FTEHIC
F IOl . dd40 % T o 9w FUT
SR & % fY F fau s@Et
RSN L C1-1 6.4 NI

THE DEPUTY CHAIRMAN: 1 again
request’ you humbly...(Interruntions)...
I am requesting everybody. Yu are
rezlly becom'ng very difTicult people.
I toid the Frime .linister to mention
the issues which you have raised. Now
what is there if he is talking to Mr.
Subramanian Swamy?

..(Interruptions)... Mr. Subramanian
Swamy also saig something, You cant
decide. This is not the way.. Tater-
ruptions)... Pleage sit dewrn. Dont
make an issue of everything. i* does
not reflect very well on the Mcmbers
of Parliament on their sericusness.

SHRI A.G, KULKARN] (Mahzrish-
tra): You cap guide us. You car ~i=ct
us. But don’t get apguished.. I .ier-
ruptions)...

THE DEPUTY CHAIRMAN. 7 .n
not know which way I shail regiest
the Memberg to keep quiet. If
get angry, it ig bad. if I say hur
that is also bad. I do not Lhnow Wh
way I should go. Now you de:zids 1t
yourself.

SHR] A.G. KULKARNI. You cannot
conirol that way...(Interruntiony ...

SHR1 DEPUTY CHAIRMAY. Now
this is not fair. Pleasas sit <.wn, 1
will not allow. T am n«t all wing Mr.

- e}
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[The Deputy Chairman]
Jagesp Desai, you are on Lthe Panel of
Vice-Chairmen. Yoy should raspect the
Chair, Sit down. You may disagree..
(Interruptions)... It is none of your
business.

SHRI VISHWANATH PRATAP
SINGH:. Madam Deputy Chairman,
the point wag raised aboui Gog; and
the point was raised that we have
toppled the Clovernment...(I7tertrup-
tions)...All right. All right “trying to
topple”,

ot gtawm fag  wgmafaan

(fagre) : a2 o= #Y W9 ¥ @

wRETE FT 4T |

SHRI VISHWANATH PRATAP
SINGH. Madam, the process now has
been adopteq to make an amendment
to each sentence I say, Anyway, I
am ready to bear with it..(Interrup-
tions)...

Tonnd gz 9y WY IS |
1S @1q wd | gaw o )

The point has been raised that
we have toppled or trving to topple. I
received information that the Chiet
Minister has resigned...(Interruptions)..

. GAHT NGT : FWIR X
qerdl WY aF aER HAT F § AR
WY FFA @© £ ... (awEm)

. ot fmary Saw fag : s
§feq, amear 7 Wag

T1. CAHIOER:, . . (TWAU) .
R FT AGHT T ¥ fag faqw
T W R AT R # g g
wE F & F qe9y a™  fawias
FT AFT AZ R weH far omar
AT %M AIFR ag9qT FT T3 g
g @ &)

THE DEPUTY CHAIRMAN. You
don’t repeat it again and again. If it
has gone on the record, it will be on
the reccord. You cap see it tomorrow.
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But please allow him to reply to what
you have gsked him to reply.

=t giraeite Tag  wgermfem :
dzn § difaw av g

SHRI VISHWANATH PRATAP
SINGH: The point I was just making,
most earnestly an( seriously- -you
made it several times—was that how
can 5 weakling like us go and topple a
strong Government like that...(Inter-
ruptions)...

SHR] V. NARAYANASAMY (Pondi-
cherry): This is very unfair. (Inter-
ruptions), Are they not ashameq of
indulging in such activities? (Inter-
ruptions)

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Thig is net a joke,
(Interruptions).

SHRI ANAND SHARMA (Himachal
Pradesh); Madam, 6 my colleagues pave
raised certain serious jissues, When
there was a 1ot of shouting, the Leader
of the House got up and made a state-
ment whicth was not audible in the
din. The jissues Traised are serious
enough. I would like tfo point out,
Madam, that this is a Council of States
and be it the matter pertiaining to
Kashmir or Goa or Meghalayg or
Pondicherry, in the past, thjs House
has discusseq such developments. This
is a serious issue. (Interruptions)

SHR1 V. GOPALSAMY (Tamil
Nadu): What you trieq to go iy Pondi-
cherry. you have received ir (30a.
(Interruptions)

SHRI ANAND SHARMA: Madam,
there have been precedenis that sece-
ing to the urgency of certain develop-
ments, the House has discussed these
developments. We would like to know,
because the Prime Minister is replying
to the debate, whether, there will be
a separate discussion to discusg tr.ese
developments. I would like t; know
whether there will bg a separate dis-
cussion or not. (Inier-uptions)

SHRI KAMAL MORARKA (Rajas-
than): On what? (Interruptions)
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SHR] ANAND SHARMA: On the
issues which have been raised.

SHRI V. GOPALSAMY. What are
the issues? (Interruptions). You tried
to topple in Pondicherry, You were
loppled in Goa. (Interruptions)

SHR1 ANAND SHARMA : What was
the assurance given by the Leader of
the House? We were given to under-
stand that there will be a separate dis-
cussion today. (Interruptions)

SHRI V., GOPALSAMY: Andhra
Pradesh, Kashmir etc. Everywhere,
you toppled, (Interruptions)

LLEADER OF THE HOUSE (SHRI M.
S. GURUPADASWAMY): Madam, i
would like to put the record straight.
I dig not agree for discussion today. I
only said 'If you want discussion on
Pondicherry or Goa or Meghalaya or
Kashmir...(Interruptions) we, in the
Government do not shy away from
any discussion’. The only point is
that time has got to be found for
these discussions. (Interruptionsy We
have to pass...

SHRI ANAND SHARMA: This is a
very serious development.

Motion of Thanks on

SHRI M. S. GURUPADASWAMY:
I 4o share vour concern. But we have
to finish the Government Business
first. Then, we are prepared to dis-
cuss anything. If you want that we
should sit til: midnight, we are pre-
pared to sit til] midnight. We are
prepared to sit through the whole
night, We are prepared to discuss. l.et
the Government Business be gver Arst.
We are prepareq to discuss any issue.
(Interruptions)

THE DEPUTY CHAIRMAN. Satis-
fied? (Interruptions) The Leader of the
House says that he is prepared to dis-
cuss any matter if it is serious and

that we can sit through the whcle
night, (Interruptions)
SHRI M. M. JACOB (Kerzla):

Madam, we were preépareq to discuss
any issue and when we were sitting
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here, we found that the ruling party
Members  walked out We found them
going away in the night.(Interruptions)
We were prepared, (Interruptions)

SHRIMAT[ JAYANTHI NATARA-
JAN: The Government walkeq outl.
(Interruptions)

SHRI M. M., JACOB. We were
prepared to sit ang complete the Busi-
ness. But the Members from that side
walked out. (Interruptions)

THE DEPUTY CHAIRMAN: The
matter is over. The Government is pre-
pared to discuss. We can decide about
the time ang discuss. (Interrupticns)

DR. RATNAKAR PANDLY: %

THE DEPUTY CHAIRMAN. You
have said already. Whatever yoy speak
noy will not go on record.

DR. RATNAKAR PANDEY : *

Iqaawafa : faega fiare & ag
sear ) # 57 a fear & gros
§ g7 I 1 oo 3 argq . .
(3w ), .

I know, Mir Mustaffa more than you
knew him I am very sorry for him.
I am anguished. I have mv anguish
for him, Please sit down.

DR. RATNAKAR PANDEY : %

seanmafa : ar fawe = s
A Tra¥ WY § | w7 d3 s )
((aEaid ) wre F7 Mmar F oS
¥ 7 B! HAGA 5FF F@ W
1 oam g3 g "

Please sit down, I am very
Nothing is going on record,

sorry

DR. RATNAKAR PANDEY : %

_ wuAanfa o @At Y, @
gicdl, @eT a%r TE aid wy A ¥,

rm fiFE # a3 & =y =y

g?

#*Not recorded.
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[Dr. Ratnakar Pangdel
It is not fair your part. Sit down.

Tlo [RATHT quogq:*

THE DEPUTY CHAIRMAN. Ratna-
Karji, T will again remind you in Hindi.

F feed § Q1| @ samar w0

g0 F mawr ema fears AT e
fearzlr f& «Y M 9 TSR Awr
¥ 21 & &0 ISE SR Fmal @)
AFT WY Ty 9gt aB 4NF ™
F7 mater 3, ¥ wrad 3@ FY mgdy
g... (emawE) .
I understand your anguish when you
disturb my speech. Don’t do like that,
(Interruption) 1 say sit down. Take
your seat. (Interruption) Nothing of
what he says will go on record.

ot qlarsna Fag mggatfsar

saawafa .
7 o |owT )
I say you sit down Take your seat.
(Interruptions) Nothing will go on
reicord,

=T T W s

Tlo TWATHT qlogg : ¥

IeaAafy @ et FIE TAoMmo
Go AT URodlo &t frgwr ahma
agf e g, 8T =7 g9y wmv e
Fredr § faast ardsqre & ara g,
g FEIT ¥ Y a1 g F AR
g F 34 far agraaft @@

ot qrawty Tz wgqatfaar @ *
¥, TEATHT qrogg ¥

ot gltama Tag weqafoar - *

THE DEPUTY CHAIRMAN, I don't
understand what you are saying. We

*Not recorded.

[RAJYA SABHA]

the President’s Address 300

cannot pasg a resolution »only for one
person. The whole House is worried
about all those who died in the hands
of aatankwadis, (Interruptions)

SHRI VIRENDRA VERMA (Uttar
Pradesh): A leaderless party.

(Interruptions)

AR @ afgw (2T SR ) ¢
> At AT 3% A wgF ¥, gArd mEr
drgr WY &, widl FFT o ¥ and
et A e N w@ B omim moy
E161 nT-fZU.'t

FATQ wdEr e@A (Few gdw)
fun®r gn¥ @ FOrw u9r, gATA
T & AT AT ww AT A Frex
garam 3 ... (39T )

SHRI VISHWANATH PRATAP
SINGH: Madam, Deputy Chairman...
(Interruptions)

I think this is a very well earned
silence, and 1 am grateful to...

TN, CMET UEF : nrdy wE
gy frdt ¥ & g § wme
Fem f& mu fasy W & wmaw T

SHRJI V. GOPALSAMY: Will the
Members from Tamil Nadu support
you? (Interruptions) This is double
standard.. . .(Interrputions)

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): I support Mr. Pande.
(Interruptions)

In Pondicherry you have killed
democracy. . .(Interruptions)

SHRI VISHWANATH PRATAP
SINGH; I think, Madam, through you
T will appeal that while all this is
legitimate in a lively democracy some
chance should also be given to the
other side to be heard, and I will
bear with the hon. Members with due
respect.
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I think the issue of Kashmir Iis
something for all of us to address and
about what has come as news today
in the morning we are all grieved by
the kitiing of Shri Mir Mustaffa. It is
a challenge to the whole democratic
set-up. Now violence is becoining the
language of politics. And on this
issue, I think, we all, whether sitting
on this side or that, are concerned.
If {his becomes the language of poli-
tics, the House ijtself would one day
become irrelevant, because it is from
the election process that we come
here to debate, If there is 5 grave
situation n Kashmir, this is the
cumulative result of jnadequate poli-
tical and administrative response over
« period of time. The political pro-
cess and administrative process failed

to carry conviction ang deliver the
goods. And it was reflected, very
strong!, indicated, when there was a

total boycott of the recent elections.
Recently, encouraged by forces across
the porder. as rightly mentioned by the
hon. Members, from Pakistan.. ..

SHRI 5. 8. AHLUWALTA : %

SHR1 VISHWANATH PRATAP
SINGY: So. it is the threat from
across the border, across the Indo-Pak
international border ang the people
are provoked to cross it. Now there
are declarations of open funding of
secessionist and  terrorist elements.
So. this is a very serious threat and we
all have to come together. [ want to
than'z all the narties here [hat on this
issue lhey have come forwa;d and we
haye formed a committee also in re-
gard ‘o it.

SHRI SUBRAMANIAN SWAMY:
Not all parties. Some parties.

SHRI VISHWANATH PRATAP
SINGH: Madam Deputy Chairman,

Mr Subramanian Swamy is making
interjections,
(Interruptions)
THE DEPUTY CHAIRMAN: 1 won'

allow you, Sit down.
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SHRI VISHWANATH PRATAP
SINGH: I am ready to listen to the
whole debate all over again and then
reply to it. Let everyone be given a
chance to debate. I am ready to

listen.
(Interruptions)

N aww gret  (fagie) : oE
qats «f 32 dfse f&  <-urs
FT F2WIAR FET FIEHAR ¥ 4y
faasy aAd § ? (s@Eme)

geawmfy : ar ogd wr gfao,
fFR wate, Ffo 1 mw g3 3 InAm
9T &F @3 3ee |

oY MR s FeEI ¥ €9
a6 ared fHasr way § (swamm)

guaarafa : sOFT Aqw (e
9T AEF ATCIT, w17 {Z TGN | (AU )

Please sit down.

SHRI VISHWANATH PRATAP
SINGH: I just could not{ follow the
question.

THE DEPUTY CHAIRMAN: He is
asking about the international border
between Pakistan and India, (Inter-
ruptions)

SHR1 SUBRAMANIAN SWAMY:
He said. “Threats across the Indo-
Pakistan international border.”

THE DEPUTY CHAIRMAN: Please
sit down. He will reply.

SHRI VISHWANATH PRATAP
SINGH: I will plead with the hon.
Member to allow me some kind of
common Sense. If you allow the
question to be heard, I will cooperate
with vou and reply to it. Here the
question itself is very difficult. T
thank hon. Subramanian Swamy for
explaining the question to me, One
incident did take place at the Indo-
Pak jnternational border. One was
on the LA.C. and one was on the
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[Shri - Vishwanath Pratap Singh]
international border. That is precise-
ly what I said. So, I am right on my
facts. Tt is serlous and that is why
we had to repulse it. No country can
accept it and we made our intentions
very clear that we are going to be
very firm on jt. There is no question
of any compromise on the integrity
and freedomy of our country. Nobody
can ftread on our lang without our
conszit. If sumebody thinks that he
can walk through India, he is sadly
mistaken. What I would plead with
the House is that these are the things
which we want in Kashmir, what we
intend to do. One is, of course,
cerfainly the administrative machi-
nery has to be established, the autho-
rity of the State has to be established,
Without that, there cannot be any
framework or even political activity.
But, simultaneously, we have to win
back the confidence of the people of
Kashmir. It is with the trust ana
confidence of fhe people of Kashmir
that a solution can be found. And
that is the effort of the Committee
that was formed, that some
mechanism of political activity we
formed...(Interruptions)

SHRI SHABBIR AHMAD
SALARIA (Jammu and Kashmjir):
How can you win back the confidence
of the peoplg when the Governor was
appointed against the wishes of the
entire Legislature and the Govern-
ment? So, the Government had to
resign. So, the little process that was
there, you throttled it.

SHRI VISHWANATH PRATAP
SINGH:; I am ready to listen to all
the advice, and precisely that is the
mechanism by major partjes and also
the National Conference which have
been involved in it, that we respond

to the pesition on the ground.
(Interruptions)
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SHRI SURESH KALMADI. It
should have been before the dissolu~
tion. Why afterwards? That is too
late.

SHR1 VISHWANATH PRATAP
SINGH: Even those who have joined
the Committee have finally after all
these considerations joined it. So,
please allow them alsg to consider it.
Allow them also something ..(Inter-
ruptions). Your own party allowed
something. You leaders have thought
over it. Let us mnot take it in this
way that Kashmir wag 5S¢ serious
and is so serious that we have all
come together. So, at the same time
those who have left the Valley and
are in Jammu—some have come fo
Delhi—we have to restore their confi-
dence and create an atmosphere that
they go back and live there. About
threats from PakKistan, the recent
pronouncements and actions are clear-
ly unfriendly acts. (Interruptions)

SHRI GURUDAS DAS GUPTA
(West Bengal);: The Prime Mirister of
Pakistan.. .

SHRI VISHWANATH PRATAP
SINGH: I think, I covered Pakistan...
(Interruptions)

SHRI SUBRAMANIAN SWAMY:
He said ‘himself’. It should he correct-
ed.

*k

* & N

SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh)- How dare
you say that?

SHRI GURUDAS DAS GUPTA: 1t
is very serious...(Interruptio.s)

THE DEPUTY CHAIRMAN: That
will not go on record.

SHRI _GUR-'UDAS DAS GUPTA: Will
the Leader of Opposition agree with
this?

(Interruptions)

*Not recorded.
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THE DEPUTY CHZAIRMAN: I woulg
request the hon, Members not to make
undignifie§ remarks in the House.
(Interruptions) Just a minute.  Mr.
Subramanian Swamy, wifhdraw your
words. May be you said in a huft.
Say sorry. Withdraw your words.

(Interruptions)

SHRI SUBRAMANIAN SWAMY:
Madam, according to the Hindu
Dharma, Shakit ig woman. So, he
should be pleased with this

THE DEPUTY CHAIRMAN: Don’t
justify remarks which were miade by
mistake. Say sorry. (Interruptions) It

is not going on record. Please do not
excited.

SERI SURESH KALMADI: Madam
Mr, N. T. Rama Rao...(Interruptions)

THE DEPUTY CHAIRMAN: He is
not a Member of our House. You
cannot talk about that,

SHRI VISHWANATH PRATAP
SINGH . Madam, I will not take
offence**

(Interruptions)

SHRI SUBRAMANIAN SWAMY:

Madam, did you hear what he said
about me?

THE DEPUTY CHAIRMAN: I gid
not hear anything. I cannot...
(Interruptions)

1.00 P.M.

SHRI SUBRAMANIAN SWAMY:

Are you now to put both the remarks
off the record?

THE DEPUTY CHAIRMAN. I will
go through the record and sce. I did
not hear anything. (Interruptions).

I hereby give my instruction that
when Mr. Ratnakar Pandey gets up
without my permission, nothing will
go on record. (Interruptions).

Mr. Kesri, you are a senior Member,
YOu see how they are behaving, (Inter-

**Not recorded.
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ruptions). Please bear with me, I
did not say anything. He has been
repeating and repeating the same
thing. Interruptions). NoO, you can-
not argue like this. Without my
permission nobody should speak and
nothing will go on record. {(Interrup-
tions). I have requesteq humbly
everybody, please sit down. Let
Kesriji say something. He is a very
senior Member. (Interruptions),

T F5 wigd 1 A A Fraad
ifaw ) AT FB TIRa ar sy
qg g @faaT doar Egrze ¥
3T AT ST FET F 3FAFT AT FAY

Wt dlar R FaQ (fagre) o
F5T & 9ff gn wwr F: wrard
gl =rfgn | % FL wdger § O
g |NT FT AM QIR gragaadfae
ag ¥ oF fAEIw £

AT aF FIWIT T TWE IAAL
AT FINY gUE wE F FAEed
FA F T Avd FEes § fa 9
Fua fasra FT W 9T [T W
w1 War Hfqe | qETA WG F W@
f fim & & @ A wa=a
T FT |

Jgawmafa : FA A, 9@ 77
AEAT GWT 9T | AN ATa7 IA F3q
T ¥ ara z§ oY 1 surA WA AT
# qz Fgr 5 o9 gq Faral &
Satg A% sigrg §F T DT 1w
agf @1art & AY geA &1 2rga favra
FT o1g T w9 q2a1 0F, fensm
X1 Afpd g7 g8 F M oz @
T FT AR AT «fd  F)
It is very irritating. After Mr, Kesri’s
words nothing will go on record.
(Interruptions), No, I won’t allow.
(Interruptions). No, I won't take
back my remarks, I won’t allow, I
am sorry, you have behaved like this
for one hour. Listen. Please sit
down, (Interruptions). I am not
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[s5 @wrafa]

allowing. Please sit down.

SHRI S. S. AHLUWALIA: You
should withdraw your words.

THE DEPUTY CHAIRMAN: I will
not, what I have said. It will not be
withdrawn. It will be on the record
(Interruptions). I am not nearing you
Fieaz> sit down. (Interruptions).
When your Member insults the Chair.
where is your dignity? Please sit
down.When the Member disrespects
the Chair, where are you? (Interrup-
tions). I said Once I am not
going to withdraw. You do
whatever you like. (Interrupticns).
The way Mr. Ratnakar Pandey conti-
nuouslv is saying one word, again and
again, it looks as if he is going to
stall. I will not allow anything, and 1
am not going vo withdraw anything.
Do -whatever you like. The Ieader
of the Opposition wants to say some-
thing. . .(Interruptions). . .Please listen
tn him in order... (Interruptions)...
Please listen to him...(Interruprions)...

THE LEADER OF THE OPPOSI-
TICYN ‘SHRI P. SHIV SHANKER):
Madam, may I take the opportunity
to say, “Let us all hear the Prime
with rapt attention.”?

i e

vy

Madam, it is true that when some
of our Members said something, you
made certain observations and the
Members wanted the words to be with~
drawn, But you refused. The matter
must be left there, Let us leave it
there. 1 am sure that the Deputy

Chairman would reconsider her ruling.
This is a matter whichk we should leave
to herself. T.et us leave it to herself,
to her own good sense. Let us now
hear the Prime Minister with aiten-

tion.

THE DEPUTY CHAIRMAN: Mr
Shiv Shanker, 1 asked Mr, Kesri to
intervene because he js a very senior
Member of the House,. .(Interrup-
tions)...I askeq him to speak...(In-
terruptions)...]I am explaining ft to
you. . .(Interruptions). ..

[RAJYA SABHA]
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SHRI P. SHIV SHANKER: I am not
entitled to any explanation from you.
I only said, J am leaving it to your
good sense.

THE DEPUTY CHAIRMAN: But I
have to keep the recordg straight and
I am keeping the record straight...
(Interruptions).. .

SHRI P. SHIV SHANKER: Kindly
go through the record...(Intérrup-
tions). ..

THE DEPUTY CHAIRMAN: I will
go through the record ..(Interrup-
tions)...

SHRI P. SZIV SHANKER: After
vou consider, you may kindly with-
draw it.... (Interruptions)...

THE DEPUTY CHAIRMAN: You
see, I asked Mr. Kesri to speak. He
said something ang requested the
Prime Minister to speak. Well, wnen
the Primz Minister started to speak
and to :eply to the questions that you
all have put, ohe Member inferrup-
ted—and since morning k= has been
interrup®’ng and I am going to see the
record 1o s22 how many times has
been interrupting which is part of
the record also—and you know what
happenel. There ig 5 iimit to the in-
terruptions. I requested humbly and
some of the Members told me not to
be kumhle. T do not know what I
should be. I made a requesi to the
Members. If you are serious about
Kashmir I told the Members, let the
Prime Minister speak and thepn you
couly make your own gpinion and get
rcady for a discussion. But, without
hearing him, how can yoy decide what
You are going to do? you must get
th= exact picture... (Interruptions)...
Please put your hands down. T am not
going to allow you. I am not in the
habit of losing temper...iInterrup-
tions) ... I do not lose my temper and
I do not lose my sense of balance. But
a Member never gasks the Chair to
withdraw the words... (Interrup.
tions) .. .But thig has been going on...
(Interruptions)... Let the Prime
Minister speak now.
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SHRTI VISHWANATH PRATAP
SINGH: Madam, I am thankful....

TZE DEPUTY CHAIRMAN: If the
Memberg are unruly or make any
remarks. I am going to take them off
the record... (Interruptions)... Of
couvse, when they misbehave, it does
not g on record.

SHRI N. K. P, SALVE (Mahara-
shtra): Madam, we want the Chair to
be respected... (Interruptions)...We
wor{ the Chair to be respected, to be
heard with rapt attention. But if a
reniest has come from the Leader of
the Opposition, Madam 6 there was
hardlv anything in it for you to get
provoked about. If you think it should
he Jlan2 Jet it be done; if you think
that i* should not be done, it should
not h> done.

SHRI P. SHIV SHANKER:. Madam.
witt 311 my humility, may I earnestly
request you not to get worked up?

THE DEPUTY CHAIRMAN: Well,
Mx. Shiv Shanker, I would have re-
cuested you, if you were not the
Leader of the Opposition, to come here
ar.] si* here in my place and see how
it is to be here!

SHRI SURESH KALMADI: 1 think
thig finiskees the matter now.

S¢”RI VISHWANATH PRATAP
SINGH: Madam, I am thankfu] to the
Leadzr of the Opposition because he
hee -wades an effective appeal to the
(Interruptions)... He has
s hope that he is coming to my party.
He says so in the party meetings also.

o
Memters., .

SHRI A. G. KULKARNI: For
Heaven’s sake do not take him. Other-
wise you will drown yourself also. He
is like a live bomb.

SHRI VISHWANATYE  PRATAP
SINGH: T want to put on record that
any interference with our integrity,
any attempt covert or overt in uni-
form or without uniform will be taken
full cognizance of ag a challenge to
the integrity of the country and we
will meet it with all the force and
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all tha arsenals at our command. I
want to make it clear that for any
misadventure by Pakistan not only
they will pay a cost but they will
pay a heavy cost if they tried to make
any misadventure against us.

So far ag territorial integrity is con-
cerned. it has beepn our tradition that
not only the Government but every
political party and the people have
stood g5 one; that Las been our na-
tional asset. In spite of al] the bicker-
ingg and whatever we hear, I have
tha fullest faith and confidence that
it is so even today. However, our
efforts to win over the people of Kash.-
mir who HWave fought for indepen-
dence, who have been the symbol of
secu'larism, whg contribute so much
to the country, will continue ang on
this we will go with an open heart
and an open mind. If there have been
any -teps which need to be corrected,
the Government will not hesitate to
correct them.

Regarding Punjab, about the visit
hon, Ahluwaliaji said that I have made
a misstatement. It is not so. The pro-
ceedings of the House finished, at
least part of my address, at about 2.30
and the logistic was that it took one
hour of Alying and 1% hours’ reaching
the last point, i.e. Khatkar Kalan. If
wag about 2} hours’ distance and the
communication was there that if you
have tn reach. then vou have to reach
before 4.00 O’clock. There was no
possibility, of reaching before that
time and so...

Nt grasita Tag meernfoar :
# ... (eqmuw) ... 0F aw A
A ga F 1 avsgTg ¥ AL

st Ner gRb: WA W A
farr s % ¥ fasr @
g7

Nt qimeta fag  wgemifem -
o oam faar 8, sofa § sz @
g !

ot vy 7@ : AT wNA F 4
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ot edqeta fag aogoafaar
amy § A digat |

Iqawiafy : T AT ¥ ¥
£ T¥ | gAwa AMA FT IHATE
FTAT AT |

o gimeiw Ffag garatfawt'
# wara fwar a1 5 “23 ma FY
#To Yo g ¥ a8 aw@r @' g
aa “arm” £Y avs i ggdr

(Inter'ruptwns) I am not asking you.
I am putting the question to the Prime
Minister.

SHRI V. GOPALSAMY: But you are
speaking in the House. (Interruptions)

N gogata Tag wmgqafaar :
§ ag STAM AR § fs a0 O9g
“Qrer’ ST TSET @ I9ET wAF 97
St qarg T FEr AT @@ A J
I { T oA T AT fHAT
AF #T THAAA AT A€ Fifew
fafaczr 9%z 145 gu & ' =9
fex % am & mgmmre gafew #
g.40 ¥ Fafea ¥ 4 Fer wAT o
qg T T WFY g WP aF
gz § U AWl ¥ 1 A9y
qam A @At sz oy g fr ay
AYT T FEAE TG F qF |
gafqy & s % MM AT WA
¥ guA MER waq fag #7 afagd
qT TE S | 9 9 uFE
F Al &7 famgres @ F fao
0 qar f& agNaT 7 =0 fammamy
saiq fag &1 T awr ¥ OF
T wr W f& A A 2
a% feq dga wer ¥ a9 fm”r:t ol
A€ AT AT g ar A qET §oar
AMF! FWET qaT 87 (Sﬂ'ﬂ'aﬁ)

-,ﬂqa’t Wt Ay AT S
HY Tg !"‘ T (au'q'ma-)
SHRI 'VISHWANATH PRATAP

SINGH: I have stated the facts before
you. At thig rate, I may be permitted
one thing. I may be allotted one hour
every day so that in one week, I can
‘make my reply complete gt least. In
one hour, T will get fifteen minutes.
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g?ﬁ'ta fag wmgsaifaar:
Aod 1 ag qifed, qHGE A

#er, wa Qfad  (sgaww)

SHRI VISHWAMNATH FERATAP
SINGH: I am ready to reply to every
point that is raised.....

THE DEPUTY CHAIRMAN: Mr.
Gopalsamy, may I request you to
please listen to the speech and be
quite?

SHRI VISHWANATH PRATAP
SINGH: On Punjab, recently, killings
have gone up and also the cases of
asking for ransom. The inciden: cf
Abohar is something which is alive in
our memory and it is something which
ig so repulsive that innocent people

re killed. Government have taken
many steps to see that if there is any
sense of injustice, that is removed.

About the Fifty-ninth Amendment,
there was provision for emergency in
Punjab and suspension of the right
to life. With the cooperation of the
hon. Members from all sides, we could
ameng that.

Also, about the 1984 riot victims,
the demand was for Special Courts.
We have appointed Special Courts.
About the widows of 1984 riot vie-
tims, we have raised the monthly al-
lowance from Rs. 400 to Rs. 1000. But
we have alsp provided for those who
have been killed by terrorists and
quite g substantia] amount has been
allocated.

About army deserters also, we have
released almost all of them, except a
few who had actually killed the offi-
cers. Ang those who have been recently
released, they have been given em-
bloyment letters. Others, we are try-
ing to put them at 5 place. We have
taken these steps to create an atmos-
phere. At the same time, if killings go
on if abductijons go on and violence
continues, then the congenial atmos-
bhere that wag being attempted to be
created, gets vitiated. That is the pre-
cise mstructmn being given to extre.
mists, terrorists and gecessionists
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across the border and is being execut-
ed. Very selective Killingg are being
doné. May I assure that House that
there 's going to be no compromise on
uis. V‘ve will come down heavily on
1. .. "Viile on the one side, we will
removz any Senge of injustice, on the
other we will aglsp remove any sense
o' yzny community or section being
suspect. Not only we will remove this,
but positively we will also involve
them pecause jt ig not the people of
Punjab now. The people of Punjab do
want peace. They are feg up and if
yvou look gt the killings, more Sikhs
have been killed than the Hindus. 1
was Jooking through the data.

So, while on the law gnd order side,
there ig deep concern, on the political
aci.v ily side, I must say that meetings
are htzing held. Vajpayeejee is here.
He had gone; other leaders had gone.
From the Left parties Surjitji had
gone. Devi Lalji had gone from our
side. So, this is one thing which was
cal risetings and political rallies had
ra: meefings and political ralies had
t; Tz stopped. Now it is possible to
hoid tiiese meetings. Not only holding
tiiem, in Jarge numbers people are
coming now. So, I think there has been
pos.ive progress on thig side. But,
uniess there Is a congenial atmosphere
an? if 5 normalization process is not
there. I think the democratic process
its=lf getg stalled For restoring the
demoacratic process fully. first we have
to =stablish a congenial atmosphere,
ar:Z that is our approach to the issue
of Zunjab.

Cr. Ram Janma Bhoomi and Babri
M-=siid. snme contact was made and it
was suggested that afteyr Ram Navami
dizcussions be held on the 5th of next
month, So, the gate hag been fixed to
contact and have a dialogue on the
Ramy Janmga Bhoomi.

The issue of Mahem was raised.

SHRI SUBRAMANIAN SWAMY:
Befn : that, what was the contract
made?

SHRIMATI RENUKA CHOWDHU-
RY: Don’t answer this...(Interrum-
tions) . ..

[26 MAR,

1990] the President’s Address 314

SZRI VISHWANATH PRATAP
SINGH: May I assure yoy that we are
bound by our manifesto? And what
we assured anyone, all tpe 80 crores,
in our manifesto, we will implement
it. There 1g nothing beyond that.

SHRI SUBRAMANIAN SWAMY:
That ig not the thing. Shahi Imam
said that you have a written, signed
agreement with him_ as if he is the
President .. .(Interrupt:ors). ..

SHRIMATI RENUKA CHOWDHU-
RY: What wag the statement of Shahi
Imam? (Interruptions) ...

SHRI SUBRAMANIAN SWAMY:
Are you intervening on his behalf?

. (Interruprioa-),

SHRI VISHWANATH PRATAP
SINGH: That ig  reiteration of the
is a reiteration of ogur National Front
manifesto.

SHRI SUBRAMANIAN SWAMY:
Is there a signed contract betwcen you
and Shahi Tmarn?...(Interrurtions)...

SHRI VISHWANATH PRATAP
SINGH: There is no contract.
(Interruptions) ... Let al} these
doubts be removed. Otherwise he will
raise them further.

SHRI SUBRAMANIAN SWAMY:
That js right—you know me!

SHRI VISHWANATY PRATAP
SINGH: That is a reiteration of the
National Front manifesto.

About Mahem the poini was raised...

SHRI SUBRAMANIAN SWAMY:
Madam, when I speak. Renuka inter-

rupts. You don’t stop her.... (Inters
ruptions). ..

T~E DEPUTY CHAIRMAN: He has
not nllowed you tg interrupt. So, I am
allowing you to speak so that she can
interrunt and, so, both of you are in-
terrupting!

SHRI VISHWANATH PRATAP
SINGH: It wag our party which made
a gpecific request to the Election Com-
mission for a repoll. It might be the
one instance where the party itself
may have made a request for a repoll
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of the election. Violence, wherever it
may be, whether it be at Amethi or
at Mahem, we are totally against it.
We need not support it nor do we
cover it.

SHRI SUBRAMANIAN SWAMY:
Whethker by Central Government or
State Government,

SHRI VISHWANATT PRATAP
SINGH: 1 have made it very clear
that to upholg 5 democratic tradition,
we gre ready to forgo the Government.
A1 to uphold a Government we are
no* adopting the politics of slaughter-
in~ demscratic traditions.

SHRI V. NARAYANASAMY: Has
the Chief Minister of Haryana said
that? ... (Interruptions) ..,

SHRI VISEWANATE PRATAP
SINGH: Let me answer. Madam, I
have no mechanism by which in just
ideas. announce it and give all the
answers. I have tg proceed gnswering,
I am coming to the point. Please have
patience. Learp something from me,
at least. ... (Interruptions)... Let me
answer.

SHRT 8, ¥. T RAMACHANDRAN:
What is the...(Intierruptions). .

SHRI V. GOPALSAMY: You have
got g very good master!

SHRI VISEWANATI PRATAP
SINGH: If T were to give up demo-
cratic traditions, I would have been
continuing in the Government and
now, perhaps, sitting with you... (In-
terruptions) . ..

SHRI S. K. T. RAMACHANDRAN:
To -get power...... (Interruptions) . .

SHRI PAWAN KUMAR BANSAL
(Punjab): Madam, is he suggesting
that sitting on this side is not being
democratic?

SHRI VISHWANATY PRATAP
SINGH: I have seen the recording in
the Newstrack and also the incident
of 5 persnn being killed and beaten
to death. Government is asking the
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[Earyana Government to take the ful-
lest action against the guilty ang in-
form the Central Government what
action it has taken. Because it con-
tains ovidence a2nd cases of people, it
is heing seznt to the Haryana Govern-
ment. :

SERI SUBRAMANIAN SWAMY:
When did you da that? (Interruptions)

SHRI VISHWANAT™ PRATAP
SINGH: May T assure you on this
that all demoecratic norms will be up-
held. )

o qw aq M (FaIEIw) ¢
WAAE LA, mewr 9Tefy 3,
ATl w4TR wET oY &, & A
g § fo 2gn § fem g 7. ..
(zmaarw)

SHRI VISHWANATH  PRATAP
SINGH. Madam, I am not yielding.

THE DEPUTY CHAIRMAN: He is
not yielding.
SHRI  VISHWANATH PRATAP

SINGH: 1 have not been able ot ans-
wer. (Interruptions)

SURTE I £ R L e
F A1 § A 539 fEdwr dray S
[ Fomm A gh T Wr A<
3, T Jgw A fam oag @
g, FuT AT SR ST T TEI
Siel T §7 WS gUTA wAT @
g0, Uehy M F FaT w@H gu o
ITF] HOAT giEt ¥ ¥ FT 41w ot
ThFY 3Tl AT F B o #
stAT Agam g f5 oag wEF aw
Sfaa g ?

i qiawe fag  wgAatfaar
aglaar, 99 fawrdt & ¥ H oA
g faadF w92 uzw &T gy foy
wrrt &7 G faswr awa fag @ag
FL ART ¥ AT a1 ? I afogi
F fan grox gar fEar 27 wE ad
F73 | FaFr FA9d) o fearemr q
F I F73 ST M ¥ 1 SF
a¥ ¥ owu @F T 2§ FaEm

, . . . (o)
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SHRI VISHWANATH PRATAP
SINGH: 1 have gsked the Haryana
Government t{o enquire into it. (In-
terruptions) I am not going to wind
up. I cannot be bullieg into winding
up. I will continue my answer, If it
is not finished, il is not finished. I
wil]l continue in thig fashion. How
many days it takes, I do not know. I
am not winding up. On certain matters
I am very firm. I am not going to wind
up like this. I am going to answer.

SHRI P. SHIV SHANKER: Mr.
Prime Minister, I just want to say
one thing. Some of the Memberg on
the othzr side every time go on pro-
voking. That is not fair. Being on the
Treasury Beuches all the more you
should be responsible to keep quite.
Don’t go on interjecting every time.
Don’t try to provoke. That is not fair
on your nart.

SHRi VISHWANATH PRATAP
SING™: Let me finish.

On foveign nrolicy. at least on the
poiicy (Interruptions)  Please
There is a limit. Yet I will not lose my
temper, but I will certainly raise my
voice. There is a limit. We are cross-
ing the limit. I am on a topic on which
thers is ng difference between us, the
foreign policy.

I am thankful that no criticism of
the policy as such has been made. It
hag been evolved through national
consensus, ang it is something which
belongs to the whole country.

Just now the visit to Namibia—
there important leaders came in the
delegation—gave a message to the
people of Africa. There sre commit-
ments against colonialism, against
apartheid. It is something that crosses
party boundaries. It is the commitment
of the people of India and not only
of the Government, and this message
we could convey. We met Nelson Man-
dela and the President of Namibia.
May I say that they gre fully assured
of the initiatives being taken by the
Government ang the people?

Recently, the Foreign Minister of
‘China had come. May I report that
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the initial talks have been very en-

couraging?

Mr. Shiv Shanker rightly said on
this matter that it is a question, an
issue of evolving consensuys on this
matter, On these matters also basically
the Government will have an approach to
take parties intp confidence for a consensus.
Now to say tha; because Pakistan is mak-
ing these statementg it is a sign of weak-
ness and it is supporting terrorism because
of the weakness of the present Govern-
ment let us not extend these arguments.
From October, 1988 the previous Gov-
ernment wag also making representations
to Pakistan in this matter but I never said
it is a sign of weakness. There are cer-
tain circumstances and we all have to face
it,

Today, Mr. Arafat is with us, May I
say it is an honour for all of us that Mr.
Arafat is here. He ig a symbol of cour-
age and conviction and of hope of the
Palestinian people, We fully endorse the
right of the Palestinian people, the inalien-
ablg right of self-determinatio, and we
are totally with the cause of Mr, Arafat.

The Government’s stand on the Simla
Accord has had a wide acceptance even in
Windhoek in Namibia where T went. I
hag dialogues with Mr. Bduard Shevard-
nadze, with Mr, James Baker of U.S. and
other African leaders and there was a
general appreciation of the stand of Gov-
ernment of India and I think we have a
plus point there,

Regarding the return of IPKF troops,
they have carried out a very difficult task
under the assignment of the Central Gov-
emment. They have made great sacri-
fices. I want to pay a tribute to the
jawans who have participateq i Sri
Lanka, I hope that peace will come to
all sections in Sri Lanka and that will be
our main objective of foreign diplomatic
initiatives that the people of Tamil origin
like their stay and their democratic as.
pirations are fulfilled,
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THE DEPUTY CHAIRMAN: Mr.
Prime Minister, hon. Member, Mr, Syed
Sibtey Razi wants to speakg something
about IPKF.

st &z feaed w (SgTwAW) ¢
§ @) FrEl 9 TR AT HTIH T
fedrar wgat | wF gfageY
T TIq #1 ag g fsamafes
FIAA. ..

THE DEPUTY CHAIRMAN: You
wanted to speak about IPKF and not
about minorities.

ot §az Fasd o : MEoNoToTHo
Ffag AT ww avwm ag § o R
& Faifai, R AeaEl §
&g, TR qamal ¥ « § F@r 9y,
@Y faq @it ¥ paifmat & § ST
M ¥ 0F qeq = saqyeed
L9y gIER #7 AR ¥ famer
wiar arfed famy f& quiv 3w &
AMiaT s &g v safEaal Aie
agTT Sgrat & fag sefafs afa
S oEE M W qEw ¥ar SEN
A & fAu AR um R ST
gfea @ & a9y 3 fag = 3,
JaFl g & ¥ farrwm @
CE

THE DEPUTY CHAIRMAN:. The
Chuir alsgy agrees,

SHRI SUBRAMANIAN SWAMY:
Aflter the IPKF withdrawa]l the Tamils
are not safe. What is the Government of
India going to do to see that they do not
go througp the same process again?

SHRIMATI JAYANTHI NATARA-
JAN: Madam. the Minister of State for
Defence had gone to yesterday’s function
te veceive IPKF jawans who were returnng
and he was asked “The Provincial Gov-
ernment in the North-East have become a
dead letter” just like what the hon, Mem-
ber said just now—“how are you going
to protect the Tamils?® Madam, the Press
report says that he has said “Well, this
i{s an internal matter of Sri Lanka ang the
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Government of India has no further busi-
ness to interfere...”—as if we have been
interfering so far witp the Tamils—“We
will not interfere any more in the internal
affairs of another country.” I want to
ask the Prime Minister becauge I am an-
xious about the people of Tamil origin,
Are they going to leave the Tamils to
suffer like this? Is this the officia] posi-
tion of the Government of India in Sri
Lanka? (Interruptiors). ..

SHRI V., GOPALSAMY:. Now the
Tamils in Sri Lanka are very happy.

THE DEPUTY CHAIRMAN: The
Prime Minister will answer. . .(Interrup-
tions).. Mr. Gopalsamy, anything which
is spoken about Sri Lanka or Tamils does
not become your property. Let the Prime
Minister  answer. . . (Interruptions) .. . No
clapping. You know we feel sorry for
those people, That iy why Members are
asking questions. Let him answer, You
will also be enlightened.

SHRI VISHWANATH PRATAP
SINGH: Madam, I quite share the sen-
timents of the House that we should
honour our jawans who had gome to Sri
Lanka and carried out their assignment
and the Government will find a way to
honour them suitably, Then regarding
safety of the Tamil people there, we are
quite concerned with this and let yg not
always take the gloomy picture of the
situation, The forces had gone there-—
let us not forget—on the invitation of the
Sri Lankan Government and it has been
our principled stand that we do not force
our forces anywhere. They had gOne on
invitation. when they said, “we do not
want the forces” the Government decided
to withdraw them. So, the military force
alone is not the method to bring pres-
sure, There are various other wayg also
of trying to resolve the sitnation and we
will exert all our pressure or tactics at
our command to see that the lives of the
people of Tami] origin are safe. T.et us
see how the situation develops and how
thines develop theire. ... {Inerruptions) . .

SHRT V. NARAYANASAMY: Madam,
the refupees who have gone from Orissa,
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the Chief Minister of Tamil Nady refused
to take them for reasons best known to
him because he is no more 3 saviour of
Tamils (Interruptions)

THE DEPUTY CHAIRMAN: That was
raised in the House, (Interruptions),

SHR] V. NARAYANASAMY: I would
like to know as to what steps the Gov-

ernment is taking to rehabilitate those
people, (Interruptions)_
SHRI VISHWANATH PRATAP

SINGH: Now’ coming to Nepal, I think
the exchanges so far between the two
countries have at least given an opening
for further initiatives, The suspicions
have been removed and op the one side,
we have conveyed that Nepal has to be
sensitive towards our security interest on
the other side’ we do realise that Nepal is
a landlocked country and we have always
hag good relations and we want to pro-
mote them and also look to the special
difficulties that they have, T think, there
is now greater appreciation on both sides
and the intransigence that wag there ear-
lier. T think that is not there ang there is
on both sides a will to find a solution.
(Interruptions) . . .Madam either you say,
this is a Question Hour and T am to ans-
wer all supplementaries on any question
that can ke raised (Interruptions)

THE DEPUTY CHAIRMAN: You
please do not answer if you fee| it is not
proper to answer, It will not go on like
this. Mr. Subramanian Swamy, this is my
Iast request to von | (Interruptions)

SHRI SURRAMANIAN SWAMY: It is
a fundamental question that there is a
struegle for demccracy going on in Nepal
and if the Prime Minister does not want
ta answer, T withdraw it

SHRI VISHWANATH PRATAP
SINGH: You shouly advise him to go
to Kachchativy and much of the problem
wil] again be created.

SHRI' SUBRAMANIAN SWAMY: In
Kachchativu, the fishermen have not been
allowed to go and celebrate St. Anthony’s
Day since you became Prime Minister.
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It is 3 great shame on the people of
India,
SHRI VISHWANATH PRATAP

SINGH: Now, from live issues, let us
come to some little more complacent
issues of the economy ang one of the
important things of the agriculturaji sec-
tor . . . (Interruption) .

SHRI JAGESH DESAI (Maharashtra):
Madam, I would like to know whether
there will be lunch break or not.

THE DEPUTY CHAIRMAN: Well, I
don’t think we can have lunch break be-
cause we have still a lot of discussion on
the Railway Budget, We will continue
with it. (Interruption). Yes, you can
bkave lunch. T cannot ask the Members
not to have lunch. They are most wel-
come to have lunch after voting.

SHRI VISHWANATH PRATAP
SINGH: Prof. C. P. Thakur had raised a
point about jnvestment in rura] sector and
of prices of agricultural produce, On this
we have already made statements that wé
will take cogrizance of the managerial in-
put by the farmer, If there is inflation
betweep the date of announcement of the
price ang when he actually gets it the
inflation component will be taken care of.
The minimum wage or the real wage,
whichever is higher, will be takep for cal-
culating the minimum price, All these
decisions we have taken and I need not
reiterate them, We have involved those
who are involved in farmers’ movement
like Shri Sharag Joshi ip formulation of
agriculture policies. But T want to bring
the broader aspects of this before you.
What placues oyr agricultural sector now?
The total investment in agriculture has
increased steadily up to  1978-79. This
is the graph. The grosg investment went
up, After that it has declined. There
was a rise, But it nmever crossed this, in
real terms. This is yonr total investment.
public and private. Tt is increased steadily
up to 1978-79. Thereafter it declined
steadily. Tt rose up again in 1986-87.
But the absolute level of investment is
never crossed. We have not gone beyond
that stagnation of investment, Private in-
vestment in agriculture has also sharply
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declined, That is very serious. Public in.
vestment has stagnated through the 80s.
So it is not a political decision that we
put more money ip the agriculture sector.
%t is a purely economic decision which is
now absolutely needed to inject money into
it. Expenditure has risep but investment
has not risen, One of the reasons why
the private sector investment is not going

on increasing is, perhaps, in the north-
western region, saturation has reached.
Increase of profitability is not there.

Terms of trade are continuously deterior-
ating. This hinders further investment.
Tet us not look at populist measures, as it
‘v many times described Let ug look to
this malaise which is going to hit us very

hard. (Interruptions).

SHR] JAGESH DESAL 1 will give
vou some ficuires.

SHRI VISHWANATH PRATAP
SINGH: I am never able to complete if.

THE DEPUTY CHATRMAN: Mr.
Yagesh Dosai. you can ask the Minister for

Finance. Tt us finish this, You all
haye to gn for lunch,
SHRI JAGESH DESAT:  This = ahout

the figures in the Central Plan,

SHRT VISITWANATH PRATAP
SINGH: Wa i dAiscisg the Plan. There
wil| he , discussing of  the Plan.  All

right wou hlame ng but see the real situ-
ation. That iv what 1T am trving to do.

SHRT IAGESH DESAI  This is vour
Budest naper. (Interrupiions), The total
Central Plan has cone up be 10 per cent,
but agricultnre hag gone up only by six

per cent. (Interruptions)
SHRT VISHWANATH PRATAP
SINGH: T can dchate on that also, We

have gone up from 44 per cent to 49 per
cent ip the rural sector.

Now, public investment alsg has de-
creased, That is also one reason why pri-
vate investment cannot take place. Cer-
tain things like irrigation projects cannot
be taken care of by the private sector. So
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all this has a cumulative effect ang where
there is need, there is ng local resource.
Poverty is there And therefore. we have
to now include the States in this task of
revival of agriculture. Unless thers is the
full package of the States and the Centre,
it will not be possible for yus to tackle
the situation, I think the Inter-State
Council that has been formed can play a
very important role.

Op the industrial Slde may I say that
mdustry and agriculture go together? 1
want to make it clear that by emphasising
agriculture, we do not wan; to underrate
industry,  They reinforce each other.
And we need heavy industries also. Tet
there be no indication or signal that heavy
industries yre nol needed, But agro-based
industry is something to which we want
1o give a further boost, It will fit in our
socio-economic pattern and will also give
more cmplovment, cmplo\'m°nt apart
from agricolture, in the rura) sector.
Small scale sector and asro-hased indus-
tries will fulfil this and emphasis on emp-
Toyment has increased, We have to  ine
crease the commetitiveness in  =xports.
Seeing our balance of pavments situation,
T think, we cannot close our ecveq t~ the
external market. And opr oxport thrust
wili he there and the Government will
give rasitive sunport to exports ani also

incrense the competitiveness o+ our exner-

ters,
foreien

The question s, how net
cxchange earning is there. There
c~n be one deller evrned fiom a 0t of
cxnorte ang one dollar earned from very
low exports,

much

Agricuiture is another scoior like other
labour-intensive areas where the net fore-
ien earping is high.  On cortrols, t2eing
our balance of payments situation. we
have tg be judicious op it. but at the same
time we will have 10 see that supply of
raw-materials is there, T did hint 1o vou
last time, the POL situation is such that
we may have tg think seriously ip 'hose
terms, And we have to shift in our in-
ternal market from discretionary controls
which is the file going to every desk and
decision being made—it takes time, also
leads to corruption and also not ty action
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in resource allocation—to non-discretion-
ary controls where you have to priorities
vour items where you want investments
becuuse we are short of resources ang we
cannot  follow laissez faire. LaiSsez faire
is not tha; we can do., We will have to
zive direction to the economy. But the
systemy of licences. quotas and controls
tukes SO0 much of vour time that we have
o use the more elegant method of finan-
ciul control by which we direct our in-
vestments. This will be broadly our pat-
tern_ and I think, this will alsg get the
support,  Shivshankerji made a very im-
portant point of inclusion or land reform
laws ip ‘he Ninth Schedule, May T as-
sure yoy that there are §5 pendin, land
reform laws which have not been put in
tha Niath Schadule, Some are with-
drawn. hut whatevey are there we are
bringins in legisation for putting them in
the Ninth Schedule, T think, that is a
verv- important decision because the poor
xet this small price of parar the patta,
hut they pevor cet the piece of land. and
o what the Government gives on that
have 1o spend monev ma get the land
ind unlees we address ourselvec to those

thev
~ceanfe, w2 will nat be ahle to eive equity
socip-economic  cvstem,
w aley have te  in-
those peen!s whn are
e g Tat of

And thut cannet he
e s involee thac wha are

in the syetem
M Jind rnfmm
valve inosome wees,
(AR ~.\ﬁ\~|'_:|-,'::

thare,

; herami
aned ot thar g
crentat
pTaec b 1T Nt ke qofline minsses
Wi el s ko e hreneht forwarg in the
1 imnlementation gf many
Only then i will be
that i« ¢rme. Regarding
parizipation ir mantecment, we are
i wwed an kecret bollot
ant within fhiz vear we want to eece {hot
in the »iHe <zctor, lahour particimatior in
management is implemented and T hope
that ~ven that private sectar adopt
this mode and that hecoma,: the ethos of
induateial pelations,  We already
nitified the 'mw  on  afrocities  apainst
SC!ST peonle and from 30th January that
has heen now notified sand now it iy "n
effective law. About right to work, many
hon, Members of Parliament made this
point, T think we must have interaction
across the board—and we will he interact-

mny oot
A 1L & oo e
N WsenT e,

wrenrad that oY

Toeidation b

have

&)
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ing with all the parties and withip our-
selves—and we will be bringing forward
the proposals here for your approval on
the right to work,

SHRI JAGESH DESAI; provi-

afl.  There is no value.

This

ft vw wagwiag (B2
qqTT wAl ST, sl sgT Ay guA
A AWM orew wE. .

=it Faﬁam satq fag . wIA
FHAT 1T F AT WE | uZg AR

aTg g @ifam ) A A T fao

B A mar g1 5 A% | 45 fAde
s34 W SFY ). .. (HEgw)

With regard g the right to work. if you
s¢c our socin.economic system. you  wiil
find that there is onc section of <icicty
which has ne right excemt ty work ond
this has becp the mnost down-trodden -ec-
tiog of the society for thousands and
thouands of years, But our society s
been so structured thay there is mo right
seept Lo wark. Bal even those whom no-
cety has condemned soviry “You o shall
not have ane righe excent 44 work”, - oon
they are nnt wvork 1 thint we
have fo adjust omsslves inoap.
tion te . 1 i

o
e

eeltin, .

vdent s wnd the rich' o

wark o ? Beanaht phogpy pdess ha
vajtiey ol worl we

derwerisele

roncepts aent the oo sl
also chanesd, We  cannnt
work itsel. Libony ang then sav
that w. shall have the right 10 worlk  Who
will work? Those who nre nearer work
are thz last in the rung and thoee who :re
further awav from work are the highest,
francfarmoticn most toke ' ce
apd if this s not tegislatinn it
So. right to
work only Jenis.
Intion o~ lmw. huf it is also restructuring
tha whols socin-ecornmic order, Only then
it can have anv meaning,  We may lenis-
late. but we may not do anything else.
The right to work will have mearing enly
when transformation of the socioc-econo-
mijc order takes place.

itself,

A <oeial
hncked b
will pever have ans mieinine,
saymathing whizh is nn*
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ft ww sEdw fag UF AW
§ arar gi..

ot fazgara warg fag: : wmR
argE 9T W W E, aaqf'aq !

=t uw wagw fag: | 6T Qe
W e §... (sawEw)

Irqamfa WERAl, S w2
9% 2 3T HETHzA gz H § e
wifge, a3 %emT wWma g, meer
ange. ..

s favaaig s fag : o Feaa
ofen 19 . . . (eqaerta)

st TR wady fag © ®a@ @ qB
@ g 1 wT Afwg, wer T g
@ &7 8 fagr o6 eriew trsza
¥ mfhm #T famr Nz gfaum §
agm #T fear, Afsw s gu *e
¥ F =T fH ZFT wm far ag
1T F1Z § WGA a1 ArT AT FE
¥ 6 fem s QT oA & fag
10 &I51 S-FY & &1 qr AMNF
8T H 10 FUT & qOANT §
sf:rzrr DT 300 & HHAT @Y [T
€7 &1 5000 0T AT WA #
AOET FAT 9807 1 AT 3006 FAE
®9Y 7Y Eygwdl g gsie § 7

ft fagaaia waw fog 0 7 A
AF AT AT T @y FT S
. (sgTar)

Also, Central legislation for agricuitu-
ral lubour is under consideration by the
Government, This is one demand, In ths
unorganised seclor. there hus bozrn no
Central legiclation. That is also undor
con-ileration and, maybe, hopefully, we
may bring forward that after ull consu!-
tations.

Then, My, Shabbir Ahmad Salaria od-
dressed himself to the point of implemen-
tation within a time-frame of the Gujra!
Committee’s recocmendations, May I as-
sure him that we are fully committed to
this and already a Committee has been
formed to look into this and make its
recommendations?
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Many a time, Madam, on such Coum-
mittees, comments are made and it is said
that this Government is appointing com-
mitttes only, T want to defend it. But
even the statotory committees are listed
ag new committees, The National Inte-
gration Council iIs also termed a new
committee, Anyway our style is of con-
sultation and taking all views into con-
sideration. We do pot have a permanent
coterie. Therefore, we have commitices.
That is the point, When you have a per-
manent coterie, then you don’t need com-
mittees. If there are no consultations,
there is no interaction . , .

SHRI V., NARAYANASAMY: With-
out committees and commissions you will
not survive,

ot qa7 FAT qrEE: W0 AR TS
FT AEY AF AT .. (qEaw)

ot waw garg ;. FfE uEr
affere 2R wiferz AT maiE T @
& zafag .7 awr 7§ £

o fregaig g Fag: &1 @ %2
®E W I femrgm | 3T Aq
F@gT (3T )

=t |AgAR TG AW dR

IR g4 AW AR FATF | P A
wr 7 (smdey)

SHERI VISHWANATH PRATAP
SINGH:  Committees alone don't solve
the p-orzm.  Bur we want to tuke all
shade; ¢ opidion into consideration. It
is our style of functioning, Now T wan io
maks an important point, Regarding the
15-point programme we are every :month
moditoring its implementation, we  huve
lo take care of the interests of the mino-
rities, T want to make it clear. Sc far
as minorities are concerned, Government’s
view iy clear., It relates to any minority
in the world, anywhere. There are 1w
aspects to it. One is common with every-
one, (Interruption) Please listen to me.
Let me say something, Even before I
complete my sentence you start asking
question. ..
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3o gHo giaw fread (Satwm)
HIZAFE &HYEw F T #, ,
(samuT ) R

Iganmfy:: ag @ § § Al
g @ifsT | Ak § qw sfagr b

(sa=er )

SHRI VISHWANATH PRATAP
SINGH: At every semtence if you go on
like this, rhen I should be given an hour
more.

So far as minorities are concerned, su
far as their security is concermed, it is
not only their physical security, they
should also feel mentally secure, they
should feel secure of their ways of life
and their convictions, We have fo en-
sure that also, We have also to see what
the reason is that they are unable to reap
the benefit of development as muckh as
everyone e¢lse does. Lack of education
in them is one of the factors. So oa all
these counts, on thtir security, physical
and mental, on their sharing the froits of
development, Government is fully com-
mitted and on a regular basis we will be
monitoring the implementation,

On Nizamuddin already an inquiry has
been ordered and if there is any lapse on
the part of anyone, action wouid be
taken,

As regards one-rank-one-pension which
was made by Lt. Gen, Aurora .

SHRI SYED SIBTEY RAZI: T request
the Prime Minister to vield for one mo-
ment |, |

THE DEPUTY CHAIRMAN: Wo, let
him complete his reply first.

SHRI VISHWANATH PRATAP
SINGH: On the point of one-rank-one-
pension made by Lt Gen. Aurora, we
will be coming with a proposal to the
House,

Shri Shabbir Ahmad Salaria made a
point regarding setting up a commission
for appointments and transfers of Sup-
reme Court and High Court judges, We
are looking into this, the Cabinet i: look-
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ing into this matter, and we will be ~om-
ing with our proposal so that the judiciary
retaing its dignity and position. Shri Kapil
Verma made the point that the Prasar
Bharati Bill was a shame. Now May I
state what is proposed? There will be
eleven persons on the Board, Ther: wiil
be only one representative from the Min-
istry of 1. & B.

2.00 p.M,

The governor; are to be appoinicé by
a committee consisting of the Vice-Presi-
dent of India, Chairman of the Press Coun-
ci] and a nominee of the President of
India, And the procedure for re-
moval of Governors is the same as that
for the Chairman of the UPSC_ This is
a very strong bofy. And I think thai with
these provisions there can be no dow
that the autonomy is genuine and real.

Shrimatj Asima Chatterjee made a point
that Government should take immniediate
action for development of wasteland. Tde
resources with the Central and Stale Gov-
ernments, including funds received thrcugh
externa] assistance, will be of the order
of Rs, 550 crores. There is a substantial
allotment in 1990-91,

Shri Jadhav made a point about power
generation facilities in Maharashtra, He
may be pleased to know that the piant at
Uran has been cleared at an estimated
cost of Rs. 85,86 crores, (Interruptions)

Shrimati Margaret Alva made  point
regarding security arrangements for Shri
Rajiv Gandhi, The provisions are that
there are four bullet-proof cars, Six more
cars have been provided Two nundred
and eighty-four people, which include 20
of NSG, National Security Guard, have
been provided. And the estimated cost is
Rs, 1 crore. For his recent visit outside
the country, to Nambia, and his return
via London we gave instructions thai full
security should be given—ring security or
whatever is there, So we are taking the
fullest action on this, and there is no let-
up. (Interruptions) If need be, we ar2
ready to provide more funds, I do not
want anyone to feel...(Interruptions)
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NA M T ®qro TG (5 T famy
qTFA) © E0 gy AR g1 afaa
faffeet d avae g | Hfadz mffee s
TR AT ST ¥ AT 1 2w A Aeay
a1 Y £9T« TIAT R | Faek Fomroqo
7T ®§F qE w1 AW &Y e
aaal 9@y g fausy w@r s gand
ATHIT BT AT B |

ot I FAIX Fqiq] @ Ha@ gq
W 7 maEr @ ArAv Arfge o g
a1 53 W@ £ (s99um)

ot TR At qraaa: v 30
S§T7 54T ®A gar 37

WY Taq gwiT Aias : gF AAT
Al #7 $FFE ... (cMAwEA)

At TR frArg maxiv: A= A=
maifET ol agy o
LqafREr & 7

o qaF FwIT A FIWR T
WYT ST F AR, .. (FqA™W)

Rt Rauia Tag  wgerafwan:

WITTT o ATAY ATfen

Unrerruplions)

SHRT PAWAN  KUMAR BANSAL:
You are making Boance the sote criie-
rivi. ..

Qinterraptions)
SHRE DIPEN GUOSH (W Bepgals:

A Primc

Sa, o tragedy had o puvurred,
Nihoap oof our couniry Wus  assussina-
tod -~y great grazady huad owewrsred—in ihs

T ojuiler securii, provided by ibe

v U
Laieid Gl

Coares, (1) Governuent {(Amdernplicisy

PRATAS

B VIIRWAN AT

Tieorowers fe esice thor apan from
fgae Sullet-proct ocars and other o cars.
200 pronlel d ne 70 of NSGL costing

2,1 erore, if ove ionended v wil!
&y reave, (Inderruprioas) fa Foct. L ohuve
sunctioned Rs. 25 lakhs more. Madam De-
puty Chairman, even when the Govern-
ment does what they =ay. they are upset.
(Interruptions) May 1 thank the hon.
Member: for their suggestions oa the
Motion of Thanks to the President? Thank
you., Madam,
(Interruptions)
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o Tw Ay avew  oaEan §
Th  AATA KT ARAT B, ..
(saaura ). ..

At Wt gufedn ()

@igz W% AT ... (q@er)
GW‘HﬂNfa (EqIET %1% W8T g%
5 W § i
N qiaAt gt : IqawTaf

HEIEAT, AW egwdr I OSW 4g §
& wMT FqT F gF wreaga faar ar
fa S7 go WY g g¥ g <aET
AR H 9T A W TYAHAT F4F0
FI3 W | Fh g Fw ZWI? fa W
Fo a9nd WY ¥ AT gn 3o g &
ST WY ¥ 1 92 g7 Wigd o om-
Feq fhar a7 | BIR SarREET ugi o gy
qrgu T AR AT ARy 9 |

Madany, the Chair hud as.ured ug that
if there i» any question jo be put to the
Prime Minister, we could do so aftetwards
uand the Prime Minister would reply But
he has ulready left, What iy your rLiiing?
To whom have we 10 put questions? Whe
will reply to our queries?

THY. DEPUTY CHAIRMAN: Lot
evarybody speak und then | will give my

ruling.

SHRT vV, NARAYANASAMY: Madom.
we have civep amendment. to the Motion

of Theds While  moving the aments
wiretes v ohave aooright to smevik Whe
woeooma ko the Prime sinioer Jordd be

the Primie Minis-

0, roise !

Bore e orepiv. Whee
et H e o orep’v 0 the
oot Nl e, Who o
aow Y adam, the L . tou:
i siring here, Let him answer, YWho will
he uble 1o reply when the Memhar. srenk
on theiy amendments?

S SR

(Interruptionsy

o Wit gmbedn: zn o7 an;

N as IS
EXSRAT S Sl T A

’

| #f%q za191
Ftq ®7 Fga d faar ag

it W ARA T ugEar, IV
apgeqr B WwA 2 ... (EHAEI)
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gz AT®  AIET | AU w|FEdAr
F IFTTEN

o TATHTAEA: H7 oY 7O
Agre EERE A 4

oY AR AW AT : A HAFEqT
Al g ag = & wgear & ¥ 9w
an § d7 ST S HY
@zaazﬁ €793 FY gy #5798 o€,
fieqrr iz AT fegse g
wTT a2 W Tgegedl @A I FT
qam =¥ wf 4 mé’rmsrﬂwrt
a9 @ otg IRyt g FAH
W § Sa¥ vay § o7 eI
LYE S S

rawmfa -
1

T

g W OF WY

ST AW AW QA : A9 AGI
41 w1 Fframmm 2 ga% AT ¥ AA
ST BT ?

seamafa: oy Im § s

ot T I gleq . FHETET S
gy =7 wy F {zqauw)

ST T gro VAT qiogy :
qiaAg 7 varafy U.;;mr,q AT GHAT
AL I .:-,-J‘H‘ g ArA
1 goars Tt (exerara)

)
!
1‘7
|
:

ae o iy ®

AT
.= qYT AT

q AT FEATIZ wlud,
w4 (e )
i Cew W oant

Tlo - EIFH! qUSY qrAay
Fraamin wgeaT, sarwEdy st oafa
3 afsrarae qt SHEC (A O
AR AWF T @ 4, 9g3 T AW agv
¥ w5 % gn @nil & qea § gamr
g ot saafkg @ o€ § 1 uS AT
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7 g A I T gooowEr s 4%
@t T ATHIT A gEAIET fGaqr 1 gn wgTm
wrr urgd € 5 387 gerer faan
ga gnn fafga ofegme  fufree,
A qWT qTh ni5E &% Af |
T gn At F3 § oo fsmrar
F1 W @ & fav dfaT sumad
A1 Tga & T B FT vﬁl w
1 ag THAr ;e A ¥ 1 wW-
atfas s 3 far s3fF e
ar SR 3 fa s e q@R
ar fedz =0 @ ¥ § g7 9w
1 SHY AT ) g2 q@rad g4 arg
# avgsd g f3 gdmT A gargm-
aig ¥ fawata aTr § T uswla
3 sfuwiT 9T Turgw F@, F
ugufy &1 Wi« AEgT g
HZFAT, LM ATT FmET T gEga
for £ | wa 3% SUAEET ST 320
Fafeqq AZF T AT g% 34 FWIAT
#Y f89 ¥ TRA WA, 5T T TH
amt u-e:_ FIAAr 7T 8w LA ES
erfleAr v faere w0 s fEY
=a='ra"r'r T Tea war ® wqnfy

w fr gm¥ w3y 57 gfamr gdfaa
v;—: Vo SAsE) w1 av wafeds
2t a1 gwgal Tmoany ® fac
gh WrT T W

~

st faggais wieavia Wy
LFITEL) ¢ W
)

AT q?‘*! ol FE
TR ?ﬂx' i RRIRTEL: 5
# for ey, I T
EnEs S TR S gw, ST

pens fer on lTT‘ -’-’.?:'%'7:\-\"

F fa=rz =& @, ¥
sﬁ |gd T T3 ¥ oW nnn m |'o-ﬂ

gnlg fo a3 w1 ngs @ wawnm
% mgeri m o Twiy 2| AT GupA-
FrE AW WS AWM G E qm oy
B ax  #H 7E win @ ¢ A
TUTARTET ST ST wEET Rarz aar
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[+ fagza<e qraae dT9a)
Tifgq wrifetizs oWy Mav 3 g

FW T4 AL qB Tifgr
SHRIMATI JAYANTHI NATA-

RAJAN: Madam, i; is a convention of the
House. . . (Interruptions)

SHRI V. GOPALSAMY: Rajiv Gandhi
never used to sit here,

ot dag fas¥ = ;. zoamwafy
AT, AT FEIFATET AT O 5AR
yqnr ¥ gergerw’ & oafr ey
fesgr easy Al 5! ZH <« g §
fo ag a= 79 & g ST st ﬁ'
S EFST wrerm T famr I og@
FrA T & G H_ o A AE A
n@n:raﬁ § o7% Fgd qvde fFy o

@8 qrgarz’fsr F fqmadw & W
Gsr;m 48 W & S =4
arsqn 7 forar 3w wgy § A%
fag sga af =went ar AT @D
gr o 21 3a @ T 4gRER &
fauw agg agr =T TR
S oar 73 Teag s o fx
W OHEAETA &) gIEAr S &
gh ®tm aTrarEq M fa IO N3F
§ wITde ¥ sRREIET Y aq
IE E IR wady wrasmar § ey
3 & ufgmiz faar @aor o g
quTO wr3adta,  HFIFEIS) &Y
AWM Z 1 Fa Aifean & ngra =
qIT &), W S g TT I1F s;‘rl
Tg AT AL Ao AR ;W T2
& awmar § & ATF e | n=r
TEF "Tvarrr AT 5 g 9L
T & oargqigta ¥ grdieana ¥ Y
AREAT F, aTTHeym! I AREAT  §,
Figy AHT qg Aow ¢ fEEIEA
" & FT TJA  FEIRX ag F
ey el o8 @ F (eaqdm)

st g awl ¢ I ATEATENT T a1
T % 33 @ AT §, I A
T4 RS0 &, 92 IR BT ANA¥AT |

MAgz fasd st 0 F °§ &
Aty agt AT Ty g ) A Wifer
% fa37 tga g2t =% @ ¥ wawy
g7 {30 257 1 NOar areFEY @i
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* wea AGY ¥ I N3A H
3T A & ag wifes afga gqﬁ
fafrmaq g ar ot gaa 2 fm
gz audt faqAd & erq faegl o
wEr § Far T £ | g1 WRHIT
Iz FeIHEM UFE A O W
faoq  #radi g« H 3 0 g7 gWIT
¥ fodt 93T & q6 u@l Ig AP
3T 2 f5 = fagy faog «amar ®
fagr g T <Y TS AEF T
T IT QL A ﬁi Ec’f‘*’#v"-‘-l’fﬁ
£ qT 1 g agg a5 qaear § |
& guagr § fxfeaan AEAET F1

. (s@FgmA) wigaifd  §F fad
ATAHTT AGY NG eFTfmm W '(E-T NF
fay arifes: W & warde ® A
ate a3 arfa & A qigafan
F g1 zafag Fsifedt argrfed <
fgg woama ¥ Fui a@iew §
AR FIEE N ogwem W gWIR
q1T & ag safae g f5 agl g
fedr aaﬁﬁ%. .. (=aFa1R) safae &
FgaT fr a8 @ W9 AraAw 4
gyt Het Y aF 9gq fF fedr ot
RAGEIH F1 AW AT F fovean
3T F1 wifas sfase faqar arfge
WX frdt q@ qf &1 gz afus
T ¢ f5 3g gwi® s difas
afax & ¥ T & 8F IR
AR & fau %18 guear @3y
FLHF |

SHRIMATI JAYANTHI NATA-
RAJAN: Madam, I have a point of
order. I want to bring a point 10 your
notice, Madam, all the Hon. Members
speaking before me have brought it to
your notice that it i the convention of
the House—surely there can be differences
of opinion when you are emotionai and
maybe he says something which we do
not agree with—that when you are going
to have amendments on the Motion of
Thanks to the President’s Address, which
has to be sent to the President, at that
time the Prime Minister should be in
the House, Madam, it is unfortunate that
the Members of the House feel that the
Prime Minister has walked out, It
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amounts to an insult to the President and
also an insult to this House. (Interriup-
tions),

THE DEPUTY CHAIRMAN: Now we
have disqussed this debate, fag;ar Sfv, 5
g Q% drferg | ua fraz, AATGH T
A aq T gg faae 4l A
9 @ifig @Y faAe drn 0w
Far @ § | W Al { SRR,
AT ww T giFm GA 't%j; |
@ Har S oFy AR JACT A
ait § T ot feawwd gl A&
amar g fr suma e S q 2, 12
42 7 mrar Pemrs fmar ) wsT W
AT Tad Y wr dfradiad ag
2 A ad anar & fs AT Awa
Zrgq Jg a9 T AF THI IT |
3 wAsr g X 1 ... (WIUW)

s g gmT dtaw: F @ 13
Famtn g1 gAn AR g W
gla ¥ avax #1 9@ @0 far

AL

SHRI V. NARAYANASAMY: Ma-
dam, he should have taken your permission
before leaving.

SHRI V. GOPALSAMY: What was

Rajiv Gandhj doing? (Interruptions)

SHRI V. NARAYANSAMY: The Prime
Minister should come back to the House.

SHRI V. GOPALSAMY: Don’t worry,
we will sanction Rs 10 crores more for
the safety of Rajiv Gandhi,

of araf gefan:  adaar, u3
FIE gAY YT HT aFl@ W@ 43
IR ST 83la 8 )

9% Al | gz gfgeer
HT A3 § 1
SHRI V. NARAYANASAMY: The

Prime Minister ran away, (Interruptions)

9y 11g qdm qET . SvawWiafa
s, & Ay fads s fF e
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AE & gI98 § & fw G TAI
qar F agiqend, «ifs . | (@A)
W FA qF 98 @31 AW 3§, WIEAT
89 AF.. (WEGIA)

gqawafa © ofr wE e G
& N9 Q xy1 AR ag x¥ @ ifE
T HAT HiH QA7 de8 gX EHIN
ggrE Hen ol g7 feqrg s
qmAT & T Wsm qar & fgEdl
g7 4§ @t foeai€ g 1 «r@ A
g¢ .. {(sgaqm) Sz w4 g9 ar
g3 | aig & =42 foarg 77 |

T

agy faa # afz sft W A%
Ts ® W g al Ay fF adrg
F Jarg 7g HAl g WK A Argy
g f& 9wt Sas ark [ weEra
FY, @ WreX BIE 41 I Fgr a2
g, dz AR wEAg STl A
37 aFd g |

We have the Railway Budget to be dis-
cusied, I would reguest the hon, Mem-
bers. Let us go ahead with the amend-
ments. You can raise your points and
these will be conveyed. I shall now put
the amendments to vote, (Interruptions)

SHRI V., NARAYANASAMY: Kindly
see to it that the Prime Minister comes
here. (Interruptions)

THE DEPUTY CHAIRMAN: The
Prime Minister is not in the House. We
have to complete this, The amendments
have already been moved. I am going to

put them to vote, (Interruptions) zrz.z £

Fraagr fFdr &7 9Fa o7 OuE
~ ~ A - - ~
A gnic ) 9 A7 niETyE 99 @t W

= ]

Al

SHRI M. M, JACOB: Madam. the
convention of the House is that when-
ever the Motion of Thanks on the Presi-
dent’s Address is discussed, the Prime
Minister used to bhe here throughount. [t
is a question of propriety and conven.
tion. .. (Interruption) unless you take a
decision as you like.
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THE DEPUTY CHAIRMAN: It is not
my decision, (Interruptions) We have to
complete the other Business of the House.

(Interruptions)

N R *F f@wa (397 99w) -
HARE  WEEAl, AU aEar af
ge1 % ) ... (3¥IEW)

syt QT AfgA . wlAAAT, F
g3T FT €At A AT AT F@AT
agdr g fx... (s9qaA)

gxaamafa: - wia d& w138, faw
i qa W §

ot Tw wvs fawe | AT
a1 5w ag & f S0 AT A19A 53l fa
B 9EA @ AR ARAE #1 AT
a7 93 1 A 4 ANA 43 TB

A A N RS A i B G 1
"3g @1 Aagl ;A I qg

CEUICTE R A -t 0 AT arfau !

zaTr, 4@ Wz vEal §fa § 2T
 watfay I TeET g1 W

% o At AanTg

qAL AT
i

& et AT AR

F i §8 119 T..lyT'- E

wgeho# -':'!’T oT ST W)

W oo TEA 4 arol L.
(e74T717

SHRI V. GOPALSAMY: Many times.
Raii, Gandhi wa. not at all present. (In-

rt‘i-l.l. ". {:/-"“.\'l)
DT AR ’T-_.'

T R + T Er )
£ RN = ot
Rty T PR A
Ta.. g5 4 T Y -
T BT ogUTT Z

qaepafE o W WE Tw AT
g T g A ¥ AT A AR
§ 4% S %3 T frar @ wd
g

A7 g FIW ZH FAT § WX
z5 9T A &0 IEA AEr AT |
... (sgaua1d)
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I shall now put the amendments, which
have been moved, to vote, (Interruptions )

SHRI N, K. P, SALVE: Madam, give
me half-u-minute I have no intention to
add to your troubles, But there are cer-
tain basic questions of propriety anu
convention involved, To that js the add-
ed factor...(Interruptionsy

SHRI V. GOPALSAMY: [ did noi
laugh, Please do not Jook at me, (Inter-
riptions)

SHRI N, K. P, SALVE; Madam, add-
ed to this, consider the factor that you
were a party to telling the House that
shouid there be any points arising out of
the debate, the Prime  Minister would
reply to the points raised  So far as my-
self and my party are concerned, we are
not happy that it had to go on for three-
and-a-half hours. Partly we are to be
blamed and partly they are to be blamed.
But one thing is clear absolutely. You
were a party to saying that the Prime
Minister would reply to the points raised,

SHR!
plied.

V. GOPALSAMY: He has re

SHRI N, K P SALVE: You -aid thu!
we should wait for his speech to be ovet
and then, thereafter, we should oddresy
vuy guestions to him, Madam, since you
have u'd and since you have promised
to (he House, it is imperative thas the
Prime Minister considers it as a part of
his oblication and duty to abide by it on
Toitr e oscores. Nov oonly the conven-
tion i: flouted, this amounts to very severne
divrespece to the House, T am afraid. or
thiv, nay e iF the convention of the Hous
i, rot followed, if the diresrsct showe
“y the Prime Minister is to be condones
we will have po other option but to walk
out,

(At this stuge some hon, Members lefi
the Chambher.)

THE DEPUTY CHAIRMAN: Let me
reply to Mr. Salve, I want to keep the
record straight. I had given the assu-
rance to the House that if the Members
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did not interrupt the speech of the Prime
Minister, 1 will see that he replied to ths
points, but 1 cannot ask anybody to .peak
for 3-1|2 hours and then to sit again to
1eply to the points, We have got other
busines, of the House to continue.

Now | am putting all the Amendments
to vote—Amendment Nos, 1 to 10, 14 to
62 and 75 to 83,

Amendment Nos. 1 to 10, 14 (0 62 and
75 to 83 were negatived.

THE DEPUTY CHAIRMAN: I shall
now put the motion to vote,

Thz question is:

That an Address be presented to the
President in the following terms:—

“That the Members of the Rajya
Sabha assembled in this Session are
deep'y grateful to the President for
the Adidress which he has been plea-
sad to deliver to both Houses of
Parliament assembled together on the
12th Murch, 1990."

the motion was adopted,

il DIPUTY CHAIRMAN: Now we
take up discussion on Railway Budge!.
tnterrurtions), The House wantg to have
Junch. The Housz is adjourned tili 3.00
lock,

Panrped

thore

iwenty-ciyht mii:tics

fnsh,

the cleck,

e three o

Tae Viee- Chnivnan (0 G, Viaya Mohan

Fuoidy) ;. the Chair,

I. THE EUDGET (RAILWAYS) 1996-91
GENERAL DISCUSSION

II. RESOLUTION APPROVING RE.
COMMENDATIONS OF RAILWAY
CONVENTION COMMITTEE—

Contd.

[26 MAR.

“(Interruptions). . .
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SHRI VITHALRAO MADHAVRAQO
JADHAV (Mabharashtra): Mr Vice-Chair-
mah, Sir, 1 rise to give my comments on
the Railway budget. This budget, which is
not for the poocr people, does not contri-
bute either to the Indian economy or
to the eflicient functioning of the raiiways,

But, Sir, there is one thing which I
do appreciate, In the beginning of his
speech, the Railway Minister has said
that financial performance in 1989-90 was
extraordinary. As you know, our former
Railway Minister, Mr, Madhavrao Scindia,
was one of the best Railway Ministers. ., .
Our former Finance
Minister has become your Prime Minis-
Our former Railway Minister, Mr.
Madhavrao Scindia managed the Railway
Ministry in such a nice way that, as Mr.
Fernandes has stated in his speech. the
actual surplus achieved i« Rs, 21.67 crores
after the payment of full dividend of Rs.
715.66 crores. In the revied estimates
also he hay said that the total reveuus-
earning loading in the current financial
year is now placed at 31! miidion tonnes.
Though it is short of the target by 9 mii-
lion tonnes, the performunce of the Rail-
way: in the freight increase is also con-
siderably good,

Sir. vou know that th: Indian Ruilway
s one of the lurgest raifway in Asia. [t
total length iz 62,0600 kijometres, fhe
operating locomotive {leer is 8,813; couch
vehicles 37.570: tota arons, 538,602,
1otal truirs  rutiing, c7 019y passrnver
T230; and diuily sasrengers bock-

Lrains,
ChoniooLL Ul 1owrore; HUR miLioa puseen-
gcr in to:nis the sty on-

page is 329 million tonnes.

are carried

Sir, it is indicative that under our Gov.
ernment, our former Government ufder
the leadership of Shri Rajiv Gandhi and
our former Railway Minister the Railways
have made a lot of progress, It was pre-
viously in loss actually. But in the last
four, five years it has started earning pre-
fit, Of course, the credit goes to our hon.
Rajlway Minister, the former Railway
Minister, Mr. Madhavrao Scindia



